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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL e

te presecute this 0,A, jeintly is

o et Amegscm Seth

€htorem &mﬁfyr‘ allswed;subject te payment ef ms, 7S¢/~ in
2. M-, 998[03 oL JO”“’ shape of Ipo/Bank pratt,
P okt

MI.N,C.Das, leatned counsel
appearing fer the Applicants states that
Sk XYY
he has already depesited the IPQOs werth
of 8, 758/--. '

in the aeeve view of the
matter,this 0,A.N9,1893/863 se confined in
respect of Applicant Ne.l and separate QA
numsers be assigned B9 ether Applicants i,e.
Applicant Ngs.2 te 16 fer stdtistical
purpeses,

M.A.Ne.998/2093 is accerdingly

dispesed of.

2. ORDER dated #8-12-2003,

Applicants 15 im numser have
claimed thatthey were/are encaged as
Casual Laseiirers undex the Res sndents in
Telecem pepartment of GevernmeAt eof India..
It has been alleged that while taking steps
% te regularise the left.eut casual lassurers,
the cases . ef the Applicants have net recei ved

due cansideratien(ef the Respandents)

discriminaterily,

: 3 ity appears frem Annexure-a/1

dated 15.19.2093 ef the Original Applicatien
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that it has already eseen decided te regularise
few-left eut casual lassirers.It agpears that sut

of 1437 Casual Lassurers identified,emly 455 Casual
lagsurers are gsing te me regularised:;fer which

their sis.datas were called far (under Annexure-l
dated 15.18.2¢03)te #e furnished oy 31.10.20€¢3 teo
regularise 455 casual ladsurers;esy unjustly ignering
the cases of Applicants,Hence this Original Applicatien
under section 19 eof the Administrative Trisunals Act,
1985,

It is alse the case sf the Applicants
thatthey have jeintly represented te® the autherities
fer redressal ef their grievances under Annexure-
A/5 dated 2¢.19.2083 and, that,witheut paying any

heed te Cheir grievances, expeditieus steps are oeing

é%}huTﬁ 6“”"édy taken surregtitisusly te regularise a few casual

12/%9 4 4“’“3““%

labsurers.Te state in nut-shell,gress mala fides have

peen alleged in this Original Applicatisn,

In the aferesaid premises,witheut
waisting any time ts examine each #f the cases ef
the Applicants,this case is heresy dispese@ of reguiring
the Respondents te examine the cases 8f each ef the
Applicants;iwhe sheuld individually represent their

cases(te the Respendents) by 28.12.2083 fer regularisiti.T

with the afgresaid essecrvatiens and

Airectisns te the Respondents,this case is disypesed eof

(at the admissisn stage) by granting lieerty te the



Applicants te represent their erievances(sefere the
Respendents oy 20.12.2883) .Send coples of this erder
ts the Respendents(alenewith cepies of this grieinal

Applicatienyand free copies of this erder be given te

-

learmned ceunsel fer seth sides.
viceschai

ec(Jldicial)




